THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH, JAIPUR
ORDER SHEET

APPLICATION NO.:

Applicant (S) Respondent (S)

Advocate for Applicant (S) Advocate for Respondent (S) .

NOTES OF THE REGISTRY ORDERS OF THE TRIBUNAL

25.02.2009

( OA No. 470/2007

Mr. Amit Mathur, Counsel for applicant.
Mr. Praveen Purohit, Proxy counse! for
Mr. V.S. Gurjar, Counsel for respondents.

- Heard learned counsel for the parties.

For the reasons dictated separately, the OA is

disposed of.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
JAIPUR BENCH

Jaipur, this the 25 day of_ February, 2009

ORIGINAL . _APPLICATION NO. 470/2007

. CORAM:

HON'BLE MR. M.L. CHAUHAN, JUDICIAL MEMBER
HON'BLE MR. B.L. KHATRI, ADMINISTRATIVE MEMBER

Dr. Chob Singh son of Late Shri Kafhal Singh aged a‘bdut 56 years,
resident of Village Teeket (Klas), Post Bisawar District, Mathura, U.P.
Prasently working as Assistant Commlss;oner Navodaya Vidhya Samltl ’

Regional Office, Jalpur

| ...APPLICANT
(By Advocate: Mr. Amit Mathur) o

VERSUS

1.  The Chairman, Navodaya Vidhya Samiti, New Delhi. ‘ :

2. . The Commissioner, Navodaya Vidhya Samiti, Adminsitrative .

" Block, I.G. Stadium, New Delhi.

3. The Deputy Commissioner, Navodaya Vldhya Regional Office,
- Jaipur.

RESPONDENTS

| (By Advocate: Mr Praveen Purohlt proxv to Mr V., S Gurjar)

t ORDE_R (ORAL)

'f_he applicant has filed this OA thereby challenging the order
dated 09.04.2007 (Annexure A/1) whereby he was informed that his
case was duly conéidere’d by the DPC for promotion to the post of
Assistant Commissioner in its meeting held on 21.07.2000, 01.09.2004
and 18.07.2005 but he was not recommended for promotion. It was
further stated in that letter that the DPC in its meetmg heid on
29, 09 2006 again consxdered him fit for promotion to the post of.

~ Assistant - Commissioner. Since his case has been considered for

promoti'on from time'to time but not recommended by the duly

constituted Committee, as such promotion was not given to him. Feeling

‘aggrieved by the said order; he-has filed this OA thereby praying for -

quashing the said order.

2. Notice of this application was‘given.to the respondents. The

| respohdents in Para No. 5 (B) of the reply have specifically stated that
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the case of the apphcam was .duly considered by the DPC for promotlon
to- the post of Assistant Commlssmner in _lts meeting held on
- 21.07.2003, (the _proceedmgs were kept in sealed t_:d\)er and opened |
_'Aafter' eompietion of departmental _proceed_ihgs)_ 16.09.2004 and
_18.b7.2005 but the applicant was not recommended for promotion by
‘the Committee, since he was not found fit. It is further stated that the
'DPC in its meeting held on 26.09.2006 considered the applicant and-
found fit and the applicant was promoted to the oost of ASSIstant

Commlssmner on 01. 11 2006

3. The applicant has not filed rejoinder thereby controverting the
-afo‘re‘said plea taken by.‘ the respondents in the reply. The‘jearhed
co'un‘sel for the applicant submits that the DPC in the aforesaid meeting
.has taken into consideration 'the record which form the ba"sis for
issuahce of the charge sheet on 04.11,1996 till fhe’same was withdrawn
on 30.06.2004, as such the case of the apphcant has not been .

~ considered by the committee in the right oerspective

4. We have given due conszderat:on to the submtssmn made by the

Jearned counsel for the apphcant The appl:cant has not set out thls case
. in thls OA in the manner as contended by him. Learned counsel for the
applacant submits that he may be granted permussron to withdraw this -
) OA . with !iherty reserved to him to file substantive OA thereby
chal!_enging prdmotion of hisjunior.rhade on the recommendation of the
© DPC by filing substantive OA. |

5. - 1In view of Wh‘at haé been’ stated above' the appiitant is permitted
,to wn:hdraw this OA with liberty reserved to him to file substant:ve OA
for the aforesaid cause of action..

t

6,‘.. Wath these obSerVaéions, the OA is disposed of ‘wvith no order'as to
~ costs. o | ' S "
(8.LH %TTN | - (M.L. CHAUHAN)
MEMBER (A) o -~ - MEMBER (J)- .
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